
NATIONAL COMPANY LAW APPELLATE TRIBUNAL, NEW DELHI 

Company Appeal (AT) (Ins.) No. 349 of 2020 
 

In the matter of: 
 

Deepak Parasuraman & Anr.         ....Appellants 
 

Vs. 
 

Sripriya Kumar & Anr.     ....Respondents 
 

Present 

For Appellants: Mr. Gaurav Mitra, Sr. Advocate along with Mr. Akshat 
Singh, Bhanu Gupta & Ms. Shriya Raychaudhuri, 
Advcoates. 

 
For Respondents: Mr. Vijaykumar (IRP) & Mr. Mohit D. Ram, for R-1. 

 

Mr. Goutham Shivshankar, for R-2. 
 

With 
 

Company Appeal (AT) (Ins.) No. 765 of 2020 
 

In the matter of: 
 

P R Venkatesh          ....Appellant 
 

Vs. 
 

Sripriya Kumar & Ors.     ....Respondents 
 

Present 

For Appellant: Mr. Gaurav Mitra, Sr. Advocate along with                        
Mr. Goutham Shivshankar & Ms. Shriya Raychaudhuri. 

       
For Respondents: Mr. Vijaykumar (IRP) & Mr. Mohit D. Ram, for R-1. 

 

 
ORDER 

(Virtual Mode) 
 

13.04.2021: Heard Learned Counsel for the Appellant Shri Gaurav Mitra 

in Company Appeal (AT) (Insolvency) No. 349 of 2020. 

 Also heard Learned Counsel for the Appellant Shri Goutham 

Shivshankar in Company Appeal (AT) (Insolvency) No. 765 of 2020. 



2 
 

Company Appeal (AT) (Ins.) No. 349 & 765 of 2020 

 Learned Counsel for the Appellant in Company Appeal (AT) (Insolvency) 

No. 349 of 2020 seeks permission to file hard copies of three Judgements 

which they propose to rely.  Prayer allowed.  Learned Counsel for the Appellant 

is directed to file the same latest within ten days before the Registry. Wherein, 

the Hon’ble Court has decided that there is a very high burden on the person 

alleges fraud. 

 Learned Counsel for the Appellant in Company Appeal (AT) (Insolvency) 

No. 765 of 2020 also seeks permission to file hard copies of Citations of the 

Judgements which they propose to rely.  Prayer allowed.  Learned Counsel for 

the Appellant is directed to file the same latest within ten days before the 

Registry. 

 List this matter as ‘Part Heard’ on 21st May, 2021 for further 

arguments on behalf of the Respondent No. 1/ IRP Ms. Sripriya Kumar by way 

of reply of the Learned Counsels for the Appellants in both the Appeals. 

   

 

[Justice Anant Bijay Singh] 
Member (Judicial) 

 

 

 [Ms. Shreesha Merla] 
Member (Technical) 

Sim/nn 


